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By applicant.w”u.L“‘~ _ I
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Téave nofé” of  Mr.
” RallWay Coungal upto 30.11. 1996 ﬁf" o

B:K. Sharma, .

L LlSt for of

adm15$1on on 3.12. 1096

cons1deratlon -

)

Member

None présent. -

Llst -for cons1derat10n of adm1581on

oh 12.12.1996:
" Member

None present.

- .. Issue notice before admission.

N

f': List' .for. consideration of
admlssion on. 9 l 1997. |

»

v ea

Member




L
512,97
[0-2-5
% 429?“3%1;{’ Ans v/
/KZ—&W S,/bé).mg Tk?.v
LTt Ao —ebaryp,
;2/ ANV FPP.canomne_
fL1/CeL49‘
e Py
70/1—- .
L)
11-2-97
- read —
D ,&4,0«{94«& Ao
A L

14.2.97

0.A.256/96

9=1~97

W

. -

R

‘None 1s'presaﬁt; List for con=
| sideration of Admission on 23-1-97,

.

Membér

Mr S.R.Sen, learned counsel for
the . applicant is present. Mr J.L.Sarkar

: kureceives notice on behalf cf the respon-

" dents. No formal notice is required to
be sent. ‘

List for admiésion on 11;2.97.

Mééét;’

Vice-~Chairman

Mr.S5.R.Sen learned counsel for the
applicant is present.
 List for Admission on 14-2-97.

Ma@{

This 0.A. is against initiation of
a departmental proceeding. According to

&ice-Chairman

*
.

‘the applicant departmental proceedings
were initiated as far back in 1992.Charges‘

were alsoc framed and the artlcle of charge
submitted in 1992 itself. However, the

proceedings were cancelled and thereafter -

fresh charges were issued in the year 1993
but uptill now the proceedingswhas not
come to an end. Hence the present appli-
cation.

"“Heard Mr S.R.Sen,learned .

- counsel appearing on behalf of the appli-

cant and Mr B.K.Sharma,learned standing
counsel appearing on behalf of the respon

dents. Mr Sen submits that becaase though
A,z,——
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the charges were framed as far back |
in 1993vthegg~had been only two
sittingg and}thereaften7nothing has
been done. Mr B.K.Sharma does not
dispute the same but he submits that
he has no_instruc;igp gs, $Q whether
the proceedings has-been completed or
note o, hearing the counsel for the
parties we dispose of the Criginal
Application with a direction to the
respondents to dispose of the depart-

“mental proceedings as early as pcssi~

ble at any rate within a period cf
4 months from today. The applicant
must participate in the departmental
proceedings and if the applicant
fails to participate,the authority
shall be at liberty to proceed ex- -
parte.

The applidation'is di sposed
of . No order as to costs.

b X >

At
Member ° Vice-Chairman
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IN THE CEITRAL ADMINISYNATIVE TRIFUNAL
ADDITIONAL BAENCH, GUWAHATI

ORI GINAL APPLICATION lNo, 25 é 1996

" BETWERN

Shri Shdhengshu Chekreborty
' ves...tpplicent
~ VS = |

. Union of India & Ors

«eees Respondents
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APPLICATION UNDER_SECTION OF THE

ADMINISTRATIVE TRIBUNAL ACT 1985

DATE OF FILING
OR

DATE OF REDEIPT

BY POST |

'REGISTRATION No. SH 2 o / 94

Signature
Registrar

IN _THE CINTRAL ADMINISTRATIVE TRIBUNAL

LDDITICNAL BENCH, GUOWAHATI

ORIGINAL APPLICATION No. _S".{/ 96
BETWEEN
shri Sudhaengshu Chakrebdrty

veeese IpPlicent

Union of India & Ors

«eeese Respondents.

0.002.'00




1. Perticulars of the epplicant

(1) Neme of the epplicent s Sri Sudhangshu
| | Cheokroborty.
(ii) Neme of Father 4. S ChoknaboMly

(iii)Designation end office 3~ District Store

in which employed ~ Keepex( DSK)/III DBRT
7 v D;bwa"fu)f\
(iy) Office aldres - ~3o-
o {v) 2ddress of service
. - ~Jdo -

of all notices

2. Particulars of Etespondents'i

(i) Neme ond Designation of  ¢- 1.Union of India,
the respondeht represented by
| Secretary ,Ministry
of Railyay, Govt
of India, New Delhi.

2.Generzl Maonager,
North Frontier
Reilwey¥
Head Quar’ceré,
Maligeon.

3.Chief Materizl
‘Mam}ger, North
Frontier Roilway,

. '~ Meligeaon,Guwehati. .

Contdeseldees
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~¢=- 4, Controller of Stores, «
E _ North Frontier Reilwey,
Head Quarters Maligeoon,

Guwgheti.,

: 5.District Controller of
Stores, DBRT, North
F_ronti_er Reilway,Dibrugam.
(ii) Office sddress of | y
‘- ~do~- ~-do-

the respondents

(iii)Address for service
. - : % -do- ~do=-
of 2ll notices |

3. Particulars of the order
ageinst whieh gpplication
is made
The Aplalication is against the

following order -

o
]

(i) Order No. Memorandum No.E/S/57 ‘( S).
. (11) Dete = 14.6.93

(4iii) Passcd by ' s+ District Controller of

 Stores, Dibrugarh Towm.

§

(iv) ubject in brief M enquiry hes been proposed
! . ' - to be held against the
o | epplicent under Rule 9 of
the Railwey' Servents
(Discipliﬁe and Appeal) Rules,
1968 in respect of charges

enclosed with the memoraondum.

Contd. .Q.l’-. «c o @
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L, Jurisdiction of the Tribunsl

‘The applicant declares that the
subject matter of the order ageinst which he
wents redress is within the jurisdiction of thés

Eribunal.
5. Limitation -

~ The gpplicont further declares that
he has filed sppeal/representation dated 2%.2.95,
24.3.95 and 16.11.95 for cxpediting end/or

f revoking the enquiry proposed to be held againét

A him vide order dated 1%.6.93, but no order has
. been pessed thereon and therefore the epplication
is within the limitation presé€ribed in Scction 21

of the Administrative Ti‘ibunals 4ct, 1985,

6., FACTS OF THE CAiSE ;-

The facts of the case are given below :-

(1) The gpplicent is o District Store
Keeper/III  DSK/III briefly) in thd® North Frontier
.Railway ot Dibrugarh. At the relevant time he was

. in-charge of 0% Ward, consisting of strong room No. 8,
9 and 10. While taking over the charge of the 05 wérd
he noticed 'certe,in_irregularities, namely huge quenti-
tics of Hejected Bronge Ingats of Receipt Section were

e lying in strong room No.9 o_f 05 section and he made

seversl requests to the District Controller of Stores,

Corltd. 0‘050 LI



Dibrugarh Town ( DCOS/DBRT in brief) to remove these
but of no aveil. In eny:case the epplicent sihce
‘his teking over the charge had been discharging his .

dquties with dedication.

(i1) N on 7.11.91 when onc Shri B.Chkerverty,
DSK/I broke the seal of the door of godown No.9 of

05 section to toke out 2 pieces of rejected bronge
ingate as ordered by DCOS/DBRT, detccted shortage of
6 picces of rejected bronge ingats from 2ll stackse
The then DCOS/DBRT immcdiately conducted en ‘enquiry.
On enquiry it is found that CI sheet over the mo} of
the godor{m No. 9. end 10 and furthei“_ metal cover below
the CI sheet roof of godown No.8 é.nd 9 of 05 ward had
been foré’e'd 0pe'n.4 Te said DCOS/DBRT thus convinced
that the cose was oneof theft but did not report to
the Railwey Protection Force and insteé.d got the roof

repeired.

(iii) | The applicent in the clrcumstences,
however, alongwith Shri B.Chakravarty, DSK/I/DBRT
who was also in-charge of the 05 ward .jointly submitted
o theft report oh the same' doy thet is on "7.11 91,

The i'_‘olldwing items werc found short in the godown.
2) Tin Ingai =) 309 .200 Kg.
b) Copper Ingat (-) 25.800 Kg
c) Gun Metel Ingat ¢

Class II a8 (=) 23.200 Kg.
d)Re jected Bronge Ingot (-) 291 Pes = 2330 Kg.

COntd_....oé. eso
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(iv). - The gpplicent statcs that cven thore-
after thngh physical verification w'a’s'smade by the
respondents end they Bxkx were always of the view
that t-he case is on of theft ond accordingly 'recomme-“

nded construction of pucca structure.

(v) e epplicant states that when the matter
was res;_tcd at thet olmost after 2 gep of onc year the
DCOS/DBRT, that is, the respondent No.5 issued
memorandum dated 16/27.10.92 proposing to hold an
enquiry against the applicent under Rule 9 of the
Reilway Servents ( Discipline & Lppeal) Rules 1968 with

rcgard to. tbe.charges.enclosed-thc-rewiﬂd’. Applicant -

. was askcd to submit his statemeﬁt‘o§, defence within

10 days. Charge framed ageinst him wes that while

functioning as DSK/III of 05 ward caused loss to
Roilwey property under his custody valued at

Rs. 2,19,782.72 by deréliction of duty snd thercby

violated sub-rule (II) (III) to Rule 3 (I) of the

Reilwey Scrvices ( Conduct) Rules,. 4966, which amounts
to _mis;conduct. However, no list of document was supplicd
with the same-.‘ Tereafter one Shri TN .Seikie, DSK/I/
DBRT was appointcd as fact finding officer, though

the .sai'd Saikia himsclf was cntengled in a CBI case

but 2ll p_rotest in this regerd went un-heeded. On
17.8.92 one CBI Inspector also visited the Depot but

in fact he coziduc‘ce-d_no enquiry cxcept collccting few

docuricnts from shri J.N. Soikia. _ o

Contd;. oo?.-np



A copy of the Mcemo as referred to

gbove is enncxed herewith as funcxure-I.

(vi) . The gpplicent was, by order dated

19.12.92 of the DCDS/DBRT placed under suspension
pending disciplinery proceec_ling'. However, “hé repeatedly
requested the respondents to supply hm the copies

of documents to be rclied to cnable him to file his
written statemént of defencé but feiled to cvoke eny

response from them.,

A copy of the order dated 15.12.92

is enncxed herewith as fancxure-II.

(vii) - To the shock and surprise of the applicent
the res'pondenfs'wit}mut initiating any cnquiry into
the charges as contcmpleted #n memo dated 16/27.10.9_2,
cancclled the same by order dated 12.6.93 issued by
the respondent No.5. It has been stated in the saig
order that the CBI'had token up the tase, and & fresh
memomndum dated 1%.6.93 has beeri issued sceking to
mgke an inquiry into the charges enclosed thé rewith -
o:.ge.iﬁst.tlze epplicent. Charges as ehclosed,now is
shorp contrast with-'i:he earlier charges. N’ow the appli-“
.-cant- hes been charged of misappropriat‘ing (2) Bronze
Ingats velued at Rs.87,919.77 alongwith shri B.Chekraworty
‘DSK/I DBRT, (b) Tin ingats value Rs. 56,725.83, (c)
Copper ingats valued at Rs. 2,28,143/- and (d) Gun
metal Ingats valued et Rs. 1624/~ and thereby contravened
Rule 3 (1) (1) end (ii) of Reilway Service and Conduct
Rules, 1966.

Con'td. ..800‘0 "



A copy of ihe order deted 12.6.9.3
ﬂ;nd Memorsndun dated 1%.6.93 14 ere

ennexed herewith as gmnexure IIT & IV.

[

(viii) The epplicant thereafter though

continued to be under suspension but no departmentel

or CBI enquiry hed been Anitiated ageinst him.

r1Jne nppllcqnt though contlnued to be under suspensmn
but had been denie_d subsistence allowance as per

1gw. It may be stated while in éuch suspension

opplice ont was now end then enga ged into works by

the then DCOS/DBRT and was assured thet soon he would-

be sllowed to join his duties. In the circumstences

he submitted several representations before the
E‘P‘————_—q

respondents to enhence his subsistence allowance

P

ond further to revoke his suspension order but the

seme was futile. Mne such representation is repré-

sentation dated 7.8.93. .

& copy of the represcntation dated

7.8.93 is annexed as Annexure=Y

(ix) 4s the enquiry wé.s not proceeded with
ond the me tt-ér hes been unduly protracted, the

cpplicent contlnued to represent bc;ore the reSpon-

'dents to ?’evoke the suspcnswn order =nd to
V—/ P

expodite the cnquiry procceding. O Sueh represen=

tation ultimately the respondent No.k by order

Contd...o9..u'
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dated 19.7.9% revoked the suspension order with
effect from 20.7.9% and the applicont has been
allowed to résumé hig duty. After severel‘ represen-
tations ajaplicént wos also sllowed to inspect the
relevant documents sought to be relied”in the
enquiry, 6n 14.2.95, but the copies of the same

hove not been haonded over ‘to him as assured till

date.

A copy of the order dated 19.7“91:-'

is annexed herewith as fmnexurc-VI.
(x). Thereafter the respondent No.5 by his

order dated 20.9.9% further corrected the charge
framed egainst the applicant pending cnquiry as one
of mismanagemént ond not misappropriation. This
improvisation ,the spplicant state shokes the very
crédibility of the basis on which the charges have
been framed sgeinst him, |

A copy of the order dated 20.9.9%

1s anmexed herewith as fnexure-Vil.
(xi) o The applicant was not supplied with the
documents to be rclied on proving the charges,
however oh his seversl reduest-s he was zllowed to
inspect those documents but ﬂ)ough assured that
coples of thé same would be honded over to him but
) not so done till dete. 4pplicant states that in the

v - Contd..00.100000
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were
meentime dotes W## fixed and postponed severzal
occasions for preliminary hearing. It mey be
stated that the preliminery hearing held at Maligeon
on 1%.8.95 and at Tinsukiza on 16.2.96 much headway

could not be made. ©On both such occasions ’ché

respondents feiled to deliver the epplicent the

copies of documents sought to be relied by them on
cnquiry end this alone has seriously prejudiced

his defence.

(xii) - The spplicent for such uﬁreasonable deley
in completing’the‘ enquiry. on. sévere.l occasions urged -
the respondents to expedite and/or fo withdraw the
some but they paid no heed to it. Such representations
ere deted 24.2.99, 24+.3.95 ond 16.11.95. Applicent
_st-atéé that though the suspension order has been )
withdrawn =nd he is allowed to join but JAg he has
not been peid his selaries, arrears and/or enhanced
su’bsistence sllowence for the suspended period.

& copy of the rcpresentation dated .

16.11.95 is snnexed herewith as

mnexure-VIiil. -
(xiii) | Te spplicant states that he has been
select-ed for the vpost of DSK/II vide order dated
12.3.93 but has been denied promotion due to this

proti‘acted and unjustified enquiry. proceeding.

Contdeeeelleees

S NS Wi



= 11 =

(xiv) The applicarit stotes that protracting

the cnqu:.ry for such a long period is not only
nrbltrﬂ,ry and unjustified but also contravenes

releve nt rules ond provisions in th:x.s regerd end is
therefore illegal. |

( xv) Te applicant states thct there could be
no justifisble ground for protracting the enquiry for
such®ps long time and the”eforc the zction of the
respondents being without any s«,nctlon of 1nw is

illegeal.

7. RELIFR s) SQUGHT :

, In view of the facts mentioned in

para 6 e,bbve, the epplicent prays for the following

relief{ s)

(2) Sotting aside end quashing the

Memorsndum No.F/8/57 (8) dated 114.6.93

 and the charges enclosed thereunith
issued by the respondént No.5 initiating
sn enquiry into the seld éharges ageinst
the eopplicant, as the unreasona ble
delay in completing the enquiry is not
‘orily‘unjust-ified and arbitrary but also
contravenes relevent rules and procedure

in this regerd. -

Contdc 00012. L3 N
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(b) Thereafter direct the respondents to
grent all consequeﬁtial benefits to
the spplicant including his arrcars,
dues for the sﬁspended period as well
as his promotion to DSK/II with

retrospective effect.

8. INTERDM ORDER :

Pending final decision‘oﬁ.the apPlication,
the epplicent sceks issuc of the following interim

order -

(i) Dircet the respondents to pay the
apPlicant his arrcars, dues for the

suspended period forthwith, and

(ii) to promote him to the postvof'DSK/II
as sclected vide order dated 12.3.92

witﬁ retrospective effcet from the

date his immediaté junior has been

promoted.

9. DETAILS OF THE REMEDIFNS EXH/JSEED:-

The spplicent declares that he has
aveailed of éll the rcmedies aveileble to him under

relevant service rule.

(1) i .Hepresentation.dated 24.2.95 before
respondent No.3. No order has been

passed and communicated,

00.0-013000.0

~Sehamty
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" (ii) Representation dated 29.3.95
"~ pefore thc respondent No.3.
Bo order has been passed and

commnicated.

(iii) Bcpresentation doted 16411495
“ocfore respondent No.3. NNo order

has been passcd and cormunicated.

BDING Wl

"40. MATTER NOT P T ANY OTHER COURT Etc.

The epplicent further deciares that the
matter regarding which this epplication
has been made is not pending before any
court of law or gny other aqthority or any

other Bench of the Tribunal.

11. PARTICULARS OF BAVK DRAFT/POSTAL ORDER
Iy RESPICT OF THE APPLICATION.FIE :

1. Neme of the Bonk on which drewn @

2. Demend Draft No.

OR

4. Number of Indian Postal OrdexX s) "444%54

o, Nemc of the issuing Post perice Guookel GTO.
Contdo L .14. .0
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3. Date of issuec of Postal Orders) 17-10-96

f
l | %, Post Office at which paysble.
|

12, DETAILS OF TNDEKX :
| in inded in dup].iCaté containing
- the details of the documents to be relied

upon is enclosed.

13. LIST OF FNCLOSURES

. In Verification :

I, Sr:. Sudhangshu Chakreoorty,
Son of 5. Chaknaborly | age 40 years
working os District Store Kecper ( DSK)/III DBRT
resident of bewffm)», am Dt bibmgal\ .
do hereby verify that the contents from 1 to 13 are
true to my personcl knowledge and belief end that

I have not suppresscd any material focts,

Place : Guwehdle /ZJA/L\M% WKW%"

Date R [ )
Signature of the eppliceant.
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(Name-of the Railway Administruﬁiop ).
place of issue ) _ UNIA _ Dated _ 16,19, 19 9& S
5% by

. , MEMORANDUM ;/,/f

L The President/wilway Beard/undersigned srovose{(s) to hold
am dmguicy ajajust Shri  Sadhwngsh Cialraborty undec 2uale 9 .

cf thae Railwey Servants (Disaivline and A~ocal) Rules, 1968, The
substiance of the imputations of miseonduct or misbehaviour in

respect of which th® inqulry iam pronosed to bz held is sot out in

the znclosed’ statement of-articles of charge (Anncxure I). A gtate=
Nt of the imsutations of misconduct or mis-bohavicar in support

of @2ch article of charge is cncloseod (Annexure II). A 1ist of documents
browhich, and a list of witnosses bh whom, the  articles 0of charges
132 proposed to be sibstained are also enclosced (Annexyis LIL & IV

sfurther, copies of documents mentioned in the list of documents; . __.

s
<
g

a8 par Anncxure III are enclesczdi -, ? Ce
. 1 ot d ' I
2. *Shri iJdbangshu hakraborty 45 hereby informed that if hé

.80 dusires, he can inspoect and take ~xtracts frem the documen@g‘
pentionad in the cnelosaed 1ist o; documents {Annexur: III )} at” any
firtime  during cffice hours withih ten days of recwint ¢f the Momo~

L’ pandum. For this purpose he should contactw - vimmediately{
3. ' Shri sudnangshu haliraborty - 1y further informed that if .

he 50 desirss, take the assistance of any other railway sorvant:

n official of Railway Trade Union ( who satinfies the requirament of r:l

sale 9 (13) of the Reilway Scrvants {Discipline and Appzal ) Rales,

- 56.and Uste 1 and/or Note 2 chercounder ag the | cyop may  ba) for .
Twacking the documants apd asgisting him dn  Hroesgneing higeagy bafer .

<o IDuircing Agthority in the evant .of an oral ! dnquicy baing haeld.

for  this »urpase, ha should nominaty ane 6r more  >ors sns in order

of  prafevenca, Before neminating the - assisting Railway servant(s) or

rilway Trade Union Official(s) , Shri Sadhangshu Chultraborty @ ' -

#17uld chtain an undertaking from the nomincels) THat b (they) s

o) owilling to essist him during the disciplinary proceedings.

“ne undartaking should 2lse contain the particulars of cthérkﬂhaée(s)

-% any, in which th2 nomince(s) had already undertaken tofasﬁistgahd

e’ undertaking should Be  furnished te the undersigned ;Gé%érdlé,

cnager § 0 - Railway ‘aleng with the nomination.. uooa
. . A "‘” ‘_ a‘ s

. ) } . ‘"'“'-e"t_ . .

shri _gidhengshu chultraborty is hereoy diracted tp. submit

- tne undersigned (thrsugh Generai Manager . Railway)$ farwritten
tatement cf his defence (which should reach the s2id G.M, )Suithin. . .
.00 days of receivt OF this Mimorandum, if he dces net requithte VS, )
inspect  any  documents  for the are~araticon f his,dafen:o)ﬁéﬁdu}.h;q,J“
nthin * ten days aftor completion .f inspection of Gocvuentaiff. ha [
i28Lres to sinspect documents, and 1150.~ . Ty Lo :

. o ty
(a) to stote whether he wishes to bo hoard invrersen and' ™ 2~ .
. Y M n M . NG v -
(b) to furnish thé names and 2ddresses of ¢hi'wltnessag™e .
any, whom he wishes to call in suyert of his dofenfe. ' .
: e TR

. x . . [}
[ [EX
! Lant - . . . . .
R LT A B . 4
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; Shrd, fdhangsha Qakcraborty 44 further infcrmed that 14
e dees sgbmit hig written stateent of defatice within the peri g
secifiad ia PAre 2 cr.docs not Apn2dr in nors s n2lor.: tha ingairiny
;hthurity Or othurwiso fails or tefuses to cemdly with the 1CCYLS, eng
f Rule of the RAilway soapvants (Discinline “nd 115eal) Mlaegy, lagq,

|z trders/dircctions issua® Zn sursuvance ~E thu 3a1d rula,  thae
Inquiring auth.rity nay hold e Ingoiny QX it 1,

s The artont frp of 5. _.‘)uih;m;:zhu Cluucf'c'xboxjtz L3 dnrfeed.
M AUle 20 of pho Wl Lwny uqrvi:cs‘(couducﬁﬁ'fﬁles, 196, undor

“ ich no (qijuvay sorvast shcl hriny CL Aattenw e o briny any )
pMtizel  er Cthor inflnence to b ay usen any suscricr authyred ty
¢ further 'his irflerssts in risoect of mALters  sertaining . to his
sefvice and, tha Jovrrnmont, If 2y Laaresentatica s  receivaed h
s brhalt fpem ANCETer wirscn in ~esdect of any mosttop ‘dealt;with,in,
hése Preciedings - wig] be Urisumad that sh~q ~Sudhqgwshnggg§rabsrt;
5 avara of . 3ach sATrasentalion cnd -has »Z has 5den mage at nis
instance actior vy, s Eaken ortinse i fop viclition of 2ule 20

£ the 231wz ieavicos (aandyget)? -uiss, 1956,
J o ’

=y Y = 3 - e A N L ~ ~
8, Tha w24 57 s AXNCL2Com may e “cknowl zdaged,

snclc E Che ) - M\V
. _ i

! . . ( SISNATURE )
| L., vharali
Nay » and 231Gt an of Omatone |
: ‘ Sutherity, -
. ' - DY Dpane
ari Sudbangsha Swakraborty

~ — -

e DS/ IIT/NS e ADosignati on)

™ A

_ DRT . ~“-_____ﬁ*_f(?ldcb)

D Cooy € Shet gl _ (rame & Degigraton. .
«f thc lending authority) for informaticn, -

L. S/E&%iy¥ <1t whichever is pot Ipplicanhl

’

)
~ e .

1o B PR SR G, L . . '
10 Bo FhYs o T Coilas are 12ven/not given with tha Memorandum
a8 the case my e, : '

S
Hame of the ARCCrit. . (Chis w.uld imly that whenever a cacag

I8 referr o . =lo Jis’ciplinary Jathorits by, the Investigating
Autherity DT SOT athority whe, Are in the Custrdy ¢f the ‘1igted
decuments ;g oon wh 11a he Arringing ferinspact on of documonts -
L0 enabile tras 2Uthnr _ty beiny mentionad in the draft Memsrandus,

i

g i
Mmere the vresidont ig the discinlinary avthioity, .
0 D& rotainsd whira Proesidont of the y. Roard is the ‘ '
t

compatont Autherity,

© Ye issued whorav.ar daolicablel o See le L6(I) ¢f the RS(DA)
wles, 1968 .. yot v 22 insoertod in the COpYy sent to tho tailway‘
Brvant, e ‘ ‘
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ANNEXURE ~1

Article of charge .

Article -I 3 Shri Sudhangshu Chakraborty while functioning
23 DSK/III of 05 ward ( Consisting of strong room Nos. 8, 9 &
10) caused 1ldss of Railway property expressly under his custody
to the tune of money value R. 2,19,782,72 by not maintaining
devotion to duty and conduct unbecoming of Govt. servant
thereby violated sub-rule -fIi)and (1ii) to Rule -3 (1)
of the Railway services ( conduct) Rules 19645, This amounts
to serious misconduct. . ‘

A i

|

_ANNEXURE-II : Statement of imputations of mi sconduct or

misbehaviour.
* 21191 i .
on 5?4;§%¢§ ¢1{M.N. Chetia, the then DSK/I/R
submitted writfen report —E6r 10Ss of 1809 Kg. Bronge Ingot
Gun Metal from the godown No. 9 under 05 ward. |

’ on 7.11.91 at 8-30 hrs, Shri Sudhangshu Chakraborty.
DSK/I1I/05 submitted written theft réoort informing theft
‘from the  strong room No. 8, 9 & 10 "of 05 ward under his:custody.
since duplicate keys of the locks of the strong room No. 8,7 97&
10 of* 05 ward remain under his custody as the custodian
of the ward kept keys in his own kcy box of 05 ward duly
locked and scaled with sign and label by him, A thorough
investigation has proved that there was no theft or pilferage
Sf the material occurred from Strong room No. 8, 9 & 10 of —

————

» ‘ The valuable stores missing from his ward are
as under s~
1. Sronze Ingot & Gun metal-II

4037.,200 Kg. @ 39.41 per Kg. ' = Rs, 1,59,145,.46

2, P.L.No. 91160017 Tin Ingot
309,200 Kg. @ ks, 183,46 per Kg. = Rs. 56,725,.83

3, P.L.No. 9100057 Copper Ingot

25.800 Kgs. @ Rse 88.66 per Kg. = Rs, 2,287,.,43
4. p.u.No. 91090040 Gun Metal CleII ) \
T¥.200 Kq. 8 k. 70.00 per Kg, = Rse 1,624,00

The above loss to Rly. property has taken place
for not showing devotion to duty and conduct fard Shri Sudhangshu
Chakraberty unbecoming of Govt, servant . Thus he/violatéd 7
stb-rul (1) & (I1L) to Rule=3 (1) Sf the Railway Services
(Conduct) Rules, 1966 which amounts to serious mizcénduct.,

ANNEXURE =III ILdst of Documents

1. (a) Theft report - On 2%%334 submitted by Shri M,N.Chetia
the then DSK/I/R: ’

(b) Theft répotrt = Ob 7.11.91 submitted by Shri Sudhangshu
Chakgaborty; DSK/III/D5 & Shri B.Chakraborty, DSK/I/R.

Stock shidet No.1/Stodk sheet/SV/91 dt. 25.%.91

Stock shéet No.2/5tock sheet/sv/91 dt. 5.,17,91

?tock sh??t Nos 7/Stock éhee§/SV/91 dt, 12,12,91

cint ,Fally Boock of Bronze ingot a a '
ward for the period from 14.13091 Eosgg??f.éf?m Noe 9 of 05
- Joint Tally Book of reweighment from 23,10.91 to 2,11.91.

A '

o & - @

—

(o TNV I - VSR N

Contﬁo..ozk ’
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ANNEXURE -IV : List of witness

1o

2,
3¢

4,
5.
6.
7.
o
9.

shri’

Shri
Shri
Shri
Shri
shri
Shri
Shrl
shri

B.Chakraborty, DSK/I-R

M.. Chetia, Ex.BSK/I-R

RoR. Sengunta, DSK/06,

U.N. Bhuyan, Ex- DSK/I/Stock.
J.N. Saikia, DSK/1/G,

Muidur Rahman, Hd.Gderk/G

R.Ko Koiri, Xhalasi, 05 ward
Sripati Chakraborty, sr.Clerk/G.

’ , XM@R\/ |
DCos /L B%T

18~
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STANDARD EQ2M NC., LANFIRMTY A,. G.174A
e , - t | g
Standard form of ofder of suspension ‘
it , N
(Rule 5(1) of the RS (D & A) Rules 1968+
: - e : T ‘
- o : S
. (Name of Roilway Administrorion)..;f.E.Eﬁ&ilﬁ’.’:&’ly "
ae o A (Place of issue).aDERD v Cated..., 15,./.1?5 2
. . O/R DE’R ' : /
A N Mm’/s//\zfmlm.pm (
Whereos a disciplinary proceeding ogainst Whereas o case against Shri.......oo ...
Shri.§.\l§hfﬂﬁ.ﬁ‘.1.‘~l..C.]lc'”.}{.’{.s'}..‘.Q;‘(‘.‘Q}f.,.(nome DRV e (name and designation of the
and desigrtation of the Railway servant) is Ratlveay servant) in respect of a crimincl
- contemplated, pending. ctfente 15 undor investigution/inquiry/trial,

3
t

Now, therefore, the President, the Railway Beord, the undersigned (the aurhority ‘competent 16

« place the Roilwey servent under suzpension In terms of the Schedules |1l and I appended to RS

(D&A) Rules, 1968 * an authority mentioned in proviso ic rule S(1Yof the RS (D&A) Rules 1968)

in exercise of the powers conferred by rule.4/proviso to rule 571) of the R3 .D&A) Rules, 1968,

hereby places the soid Shri .3‘.1(’.11«“..'355hu...Cb?.i:?:-.:.l);.mjftdgr suspension with immediate effect/
“with effect from 2 AGLLE/BE(E Y - o

it is further ordered that during -the period this order shall remoin in force, the said
Shri.SNChaNZEN L Thakt a20dal not leave the hecaquarters without cbtaining the previous

permission of the competent autherity.

' ‘. . 3 . .
< . " 1By crder and in the nc:mtyb(”resmlenr)

- ‘
’ daan s ANomel. g2 Bl L oo
dist ot Sty iTiEr res /Wi -
.......... Designation of the suspe:. ling auvthority ’ :
: . ( Secretery, Roilway .Board, where Railway |
< Boord is the suspending 1uthority ). '
- ® N { Designotion of the officer authorised under~
* article 77 (2) of the Constifution to authenti-

cate orders on behalf of the President, where

M Copy to2:-COv/MLG & AAO/UpAT  the President is the Suspending authority ).

Cor Inforastion and asceceary actiaa.

gz;‘f/, Copy to :—0S/dett, ,TK, DSK/1(2),

o \éhri..é.’al&ﬂl?zi)".S.“l’{s..C..-’.lf.‘%ﬁf.i‘f:’?f.‘.l?tb’cvné ond designation of the suspended Rail-
. . . - . - . . .

way servont ). Orders regording subsistence ollowance odmissible 1o him during the period of
suspension will issue separately. D5:/II1/05 1 v wieh DIK/3{3) Ton n/a. =

. * Where the order is expressed to be made in the ncme of President. .

e - . N

. AY ]
N. F. Riy. Press-1/5n2/1113[Junc '72~25,000 Forms. . o

\ e Lol

\
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Distt. Ccntroller of Stores, BN
H. F. Railway, Dibrugerh. ~
‘ :
e s/ U3) \ ", 12.6.93
o
shri 3udvanyshu chakraborcty,
DSK/11Y | .
sub : Major penalty charje sheet NS . E/S/57(S)
dated 16/27.10.23. S
‘ v,('., o "’
‘ Majour Jenalty charge sheat 110.E/5/57(3Y .
G e st 16/27.10.32  wes issued by tne undersigned; |
Ao w .3 o has De m cannalled as per CVO/NL3's confidential
Toteras e Z/Viq/34/210/92 dated June, 10, 1993 being
Ll mer has Den caken up by C3I.
- Pleasc acknowledge receint cf it.
A -
[
)ﬁ ﬁgl}ﬁ)
DCCS/DBRT
. Lo Dy.CVO(S)/hLJ f_r information. ) .;”'
‘ ] . 3C.S/DBRT
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| R S S S D P,
- {Bula 9 of che Mllway 00svantd (PLoas iline and Apect RN
' . aulao, 1968 Jo : o
- /3/51 (8) B e o
‘f§:~;£2;{3ifi,4 Mua_w_'_(Name af ¢ho jailwey Lindpiseration ).

| MEMORANE Y

The presigant/ailiy Uaard/undecgiqncﬂ prowose(s) to hold
yoricy ayainst Shel Sudhangshu Chakranorty uadw’ aale 9 |
Ulacipiine T TNABea ) "Rules, 1968, The

r2 Railway ServiEntd A
..zpca Of the {routatdoens of misconduct OF miahehaviour in

ot of whichk cohz2 inatsy ia prcoodaed €O =g peld i3 sou out n
-nclosed  atatAMEnt o€ artialos of charge (Annoruce 1), A'statds

.« of the imoutations of misconduct OF migeboha 71040 ir. = suygort
“ach article of chargo 15 cneloscd (Annerure ©1) . & 1lst of docujenty

smica, and & 1list of witn:sses ©h whom, the 2riicles. cf charges
Alozad (onnoxv. 2 3IT & v

;f propesed €0 we zubstained are A@lso 2n
srther, coRies of documcnts montioned in cha 1318t vf documents, 3 L
T ’ AL A '

per Aanixurs 111970 7
*Shri Sudiengshu chakraborty i3 h. rehy jnformed that 1{ he
cosires, bhe,cin innoaect and Tak.: Ktracts frcm thil’ documentg
Leiomad in ehe wnelodsd Lis~ ¢ 7 documents (Annexur 1II ) at poy
. dQuring ofiic? roury within tor daye of recaint of tha Momo-'"
.. For  this dusQose ha shoeulad contuct®* A__}mmcﬂ&atsly@

s

1

*

. shri gndnengshu Chakraborty is furthar informed that L€
a3 deslres, toke the 3dsoisiancs Zf apy other rallway 3arvant
L oatiicizd of Railvay «ade Jnion (_whe sacyi -fles %the requirament - of rilo
s 9 (13) of tha Railway sepvanis (Discipiine and Aprzal ) Rules, ’
+23 nd Notz 1 -nd/cr Hote 2 tuerounder a3 the  case may ho) For’
o39ncting ths docum:nts and assisting him in presenting’his caze. o
he Injuiring Lutl.rity in the svint of 2n oral jnquirv bcing- held.
sp  this purgss A ve shculd nominate one Cr more Yersons in order .
- preferanca, 3cfore ncmdinating the assisting Rallwey sawvant{s) or
i lway Trade Uni:n Official{s) , 3hri sudhangshu Chakrand>rty: S

S culd cbtain an undertaking from the nomince(s) that ho (they), is
Lirw) willing to 235ist him during -the disciplinary proceedings.
‘ne undartaking should 2lsc contain the particulars of cther cagz(s
‘¢ spy, in which the nominea{s) had alrczdy undertakan to assist and
~hQ gndertaking shauld bd furnishod o the undersigned SJencral
voniger § Jmilway 2leng with the noarifatiom. ' ‘

Ao s s
P ShARM

#shri __Sachangshd chakralorty 13 he-~yy dirvected £ SUbRLL "
. the undersignad {€hrough Soneral Manajer _ e Railway)$ . @ wrltten’
seatement ¢f his defence (which should v2ach tho siid 3.M. ) Swithin

0 days cf rzccipt CF this Memcrandum, if he dces not regquire tc |
fnspact eny d&scunents fcr the sresaraticn £ his sfence, and. -
wivhin  ten days after completicn f inspccetion of docuaents 1€ her
~es to inspect dhcuments, - z W

-
»

and 1150.- N
(a) to"stata whather he wishes to 'be hoard in oerser  and . A
(b) to furnish the names and addresses of the witnessas L& e
" any, whom he wishes to call in suyrort of his defansts. - |

) Centd. . o 20
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i " sudhangsha Chakrabort o L .
: gppy Sudhangshu ChRKZALOTRY 45 gyrther jnfcrmed that 1f

s dees submit his wrltten statorent of defsnce within the perisd

. ecified in para 2 cor d.us pot acn:ar in uarson before the ingairing
gthority or otherwis: f511s cuv fofusas toe comply  with the Hrovid one.
£ Rule ~f the Railuzy 5rrvancs {Discinlinz 2nd aspecl) Rules, 1968, '
)L wrders/directicns isguzd Ia punsvance of the saidé rule, tuo
gﬁuiring' authority ray hald the inxiisy oM-parte.

\ o
1, The at::nt-cn £ dri Sudhangshu Chakraborty is invited
»n Rule 20 of the Railvay oStvicas (conduct) wulzs, 1966, unce:
hich no cailway cervant shall priay cr cttamnt to bring any
wlitical c<r cther inrlu2nce to b ar uden any sujerior authozity
¢ further his Intcrzsts in rasncct of mattars -ertaining to uds
cervice and the Jovernment. 1f 27 resIasenctaticn is rewe'ved on
s behalf  from gncther pEIscon irn respect of any metter deale withio
these preccedings it will be aresumzC that Shri sudhangshu Chaluraborty
{s aware ¢f such representation aand that if has ocen rade a8t nis -
jnstance acticn vill he taken against him foo viclation £ 2ulé 23 -
£ the Railway scervices (eonduct) 2ules, 1965, PR

[
)

: : -
B, ‘The racaipt cf this Liemerandum may bhe acxnowledged.
mclc 3 Oné€ - ’ %b
4 . - ‘
. ( sIGNA
' . _ ( L.;.3hacal$) -
7N Nar2 and Dosignot? on of Compotant
‘ Aucthcrity.
P N\_L | - DCO3/D3RT
shri —Sudhangsta Chakra>orty
DpSK/IIX . {Designation)
DBRT ' (prece; -
(a) Copy to Shri J.N. Saikia, DSKX/1/G (rame & Desicnation

of tho lending autncrity) fer iuformaticn.
Serike vt whichever 1s not applicahle,

¥ To be daleted 1€ codizs.are yiven/not given with the Moncrandod
as the casa my 2e.. i

s¥fjame cf the auythority. (This wculd imdly ~hat vhenever a case
s {8 referred to the disciplinary authority by <the Investigating.
Authcrity cr any authority who are in the cust>ydy ¢ f the listad
dccumente cr whe whould be arranging for insnectd cn of Qocumei s,
2nable that authority beiny mentioned in the draft Memyraditiis .
.re the Bresident is the discinlinary authority. o
me rotainad where President of the 3ly. Board is the L
.. Moetent suthoerity.

o be issued whorever dapplicable - See fule 16(I) cf the RS(LA)
wles, 1968 - Hot t» ba insertad in the  copy sent to the railway
74\.'1.'Vant. ) .

newy to  Dy.CV.(s)/ HL3, for information with reference to’hié C .
comficential letter 5.0.~3/¥:g/94/2/10/52 dated 10tk Junef1993.

¥

and  23.12.92,

C;n£§>‘ T e

i

-, -
.
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hile 3hri Swdéhanysha Chakraborty 'Was »osted and
fonc-ioniny as DSK/III, . F. Railway, Diprugarh during {-he
year 1391-92, he fail-d to. maintaip ahsclute integrity and
devction to-his  in as aach as hefmisassropriated) Bronze ingots
veiyghing 2230,9C0 Ihs valued Bse 87919, alonu/with -
- . . -‘,( . 0 1. . - J— cr -‘—”‘_bwk———..—‘. .
shri havatosi Chax asorty, DSK/I, H.Fe 217, Hibrugarh : .

2ad

H‘T‘fjrfﬁéfggrﬁé)3;oquatcd,Tin injots wreighing 309,200 Kgs. '
valuer Py, , 125,830 C0o,¢r injyotg weighini 25.800 Xgs. valued

i, 2787.43 and sun agtal 1agots veilghing 23,200 Kgs. valued

1624,00 andé chereby the above acts sari 3udhangshu Chakranorty.
centravened the ' rrovision of ayle 3. (1) (i) & (ii) of Rlye
oy e ond (Zontuct) :;lv:,,f@BG. , )

e

M EXURE-~._T

- —
—— w————

Tt is allej2d that Shri sSudhungsnhu Chakraborty was
yooe” and fuanctioning as DSK/IIT in the office of the DCOs,
i, Mo Ry vgarugarh* in the yesar 1991-92.. ,

it iz alleyzs that 3ronze injots hzlonying to viard Mo.07
am lest in o oard 05 of hich Shri sudhangshu Chakraborty was
N-ChiorL . 1N SuHCLAn vation of Jshri l..i. Thetia, DSK/I
hei Suchangs.ad Thaxra2octy socame joint custodian alongvwith
. Jrahatosht :hak:gborty,(inchar;a of wafl 07 in respect of

Jronze in;ots.

Tt is allened, that after shysical verification of the
srorze -ingots  kest in 05 ward in sresence of both Shri Suadhangshu
Chakvaborty & aof Shri Shabatosh Chakrawvorty, the door of the
ctrong room was locke 'and sealed under the joint signatures
of the "oth custodians on 2/11/91 and the key was retained with
shiri 22 hangsha Chakradorty.

: v is aldegel  chat on 7/11/)1 dhen the DCLS, Dibrugarh™
srriees’ sunding of fui soenze injyots cc ational Test House,
14 iz, Lo Aoor oiff the stronj  ICOd Lcas ¢onen2d in presence
A% ch: doth Shrel susnanysha Chakcaborty and Shri Bhabatosh
Shairansectl, N CoTodng of the door 'som: »c3. >f Bronze ingots
vere  found wiszing. ‘ c

“t is alleycd that on receipt of the missing report

a3 doarcagucn oricred,verificaticn of stock of 05 ward by
S rioJae. S3hayan, D35% /1, Dibvrugarh. He also asoointed Sri J.HW.
Seiiu, OSK/I, Diosragam  for fact finding. T

.:I » -~ o ol ‘_A\A " s W e .
. TE ic all._.d thet Aduring veri “ication of the said stock

Sr e 1412731 and  23/12/)31 in srrcance of both

Contd. .. 2.

-,



o

:“ri ;4‘;ﬂn;sLu “hakrasorty and shri 3habatesh CThakraborty
reai. ingot vel i g £1230.900 His. valued #s. 87,919 75
r2ag IFuDd caorst  fos which S hri Sahanjshu Chakcab;rt
a7t Uhri lhabatosh ~hakraborty” was joint .custodians, o

, 0\ . 4 !
It is oll.; 7 that duriny the said verification

/ﬁin li.30ts wedyning 309.200 Xgs. valacd . fse 56725,83,.

~Coooer injot weljhin; 25.000 Kgs valued Bs, 2287.48 and
Jan ;n':..’.l ingyots Vel jhiny 23,300 Kys. valued Rs. 1624,00
STTeoLloo ouant chaort Zor hdeh Shri Sudhangshu Ch i
B E : i1ch  Shri Sudha; akrahoi ; e
o s2lo custotian, o 7 . orty was ~3%

v
i . ~ e

it is allc ;. trnat Shri 2Jd¢hangsiu “hakraborty tried

. - ] N N 3 ~y
to sive Ln impression that the snortage was due to  theft
coemmittor by Somc Tunknovwn culyrits, but the nossISIIIEy of
thi o2 vas_ culud out TSy TRE resort submitted by EREl J NS

cv Was & O 1€ e Dmitted b ¢
Fact F ‘ing Tofficer., T T TR - PR LFeE DY eht J.N°.~SN8;E9:

“herehby the a’ove  acts of Shri sua

e e s - - =2i1rl Sudhangshu Chakrobort
13A~;;1 ‘o;xlgc of thce NDCO3, N.F°. Rly. Dibrugarh coptre;enedy
Lioccorovasions of sule 3(1) (L) & (ii) of Rly. service

(zon uct) Rule, 1966, ' o

. . g

. * { " '

: . DZCS/DBRT

! ) ‘

\

/
4 .

l : ‘
N " ‘ -
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|
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o
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' calondas of evidence (Jocumentary)

IR}
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f
e

11,5200 V{E
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' Sudhangshu Chalrabo DSK III
Wherens nn )ficr nlncing thrl/ o, .....?............fgy
dcsinnntinn of milway Servant) nnder su390nsiﬂn wns nﬂdc/Wﬂs

Aconied £9 have bccn nnAc by + € sDCOS/DBRT: "M ¢ ¢+ 21682692, . . comrrom

Maw, therefare, the orcsidﬂnt/*hc Yilway Irard/the andersizned
(th~ a1tharity whdoh nndc ar 4o dcemed to have made the 4ricr
5L susncneion Ar any rthar nuthority to which that aathority 13
subardinata) {n cxcroisc 2f the nowers conferred by olause (o)

af ‘uburulc (5) 2f rale 6 2f the 18 (D%A) [les 1963 hercdby
revakes “the andd acder 2f gasnensinn with {nmmcdinte cfﬁcct/uith
effect Crom ,20,7.94,, j . ‘
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e
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ander articlc!?77 (2) ~f the "anstﬂ-

dj;gﬁd : tutisn to nuthentientce srders Hn
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In reference to SF-5 I«k}. /9/57 (s) datad L
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a, RAILWAY Maligaon &b Dibrugarh.
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Y sub: Proayer for oxpediting the long pendiang DAB Enquiry, . .

' ~ releasiny l.ae deducted salary awount duriug the suspenu(yg
sion perlod xef. Docd92 to Julydyl and for the promotion”
of DSK/IT with the protection of seniorlity position. :

‘Ref: My appeals dated 24.2.95 and 24.3.95 to DCOS/DBRT. |
poyered sir, | o
with due respect I beg $0 state the following few lines for
_your of your kind consideratidn and necgssarj action pleases

That Sir, o 7.11,91, 1 submitted a theit peport with sri
tosh Chakraborgythe then DSK/I/DBRI. Sri Bharali the then DCOS/

haba !
5 (reated the sald incident as a theft case and subsequently he

DBRT

ipsue X
9; 1igted documents. LA 15,12,92 he suspended me weale 16012092 withe

|

4 me a Major Penanlty Charge Sheet on 27.10.92 vith out any COpies-»—{';

st showing any rosson. He aksc compoled we to do official vorks even __

during my susponsion perdod on 14 and 15th May 199% along with others.
and aelther he allowed ne to join duty oor increesed my subslstence:
allowances on the other hand he wodified the chargesheet on 14.6.93

andrmminated sri J,N.Saikia as-the fact finding officer in the said-- "

aspect, who possessing the doubtful intigrity due to.a CBI case No.
ac/25(A)/88-SHG. A :

N Sir, I made several appeals to bim for revocalton of suspension
ederg, Lhcraasing of gubsistance allowances and roeason for the sald
sugpension and he did not‘considered any of wmy request. i

* . v "
rhat Sir, inp snother ease he also tried to conduct a DAR enquiry
srainst we evon violating the court's order and subsequently he begged
siology to Court for kis misbuko.

v

4 allowcd me to juin dquty on &0.7.94 without any condition (after the
upse of 19 months fron the date of my suspansiong, also allowed me to
ipspect the ligted docuents and accordingly 1 submitted the defonce
shatement along with tie consent letter of my defence gounsel as 21
Fab'95. - ' . : :

That Sir, agier the lapse df 22 sonths while the date of Preli-

o '\ LN
vhat Sir, our present DCLUS/DBRY Sri Dwivedi consldered my case

sinary. Hearing, fixed oL 14.8.95 at Maligaon,”not¢spabtgd@duqﬁpq,ngpeﬁwwwm,{

ahtendence the concerncd Presenting Officer.‘It“”s”régfétﬁbd“td"infvrm,i-

you that, no date nas yet been refixed even for the preliminary heariug.

& That Sir, 1 have already selécte& for the ﬁbét-bf'DSK/iI vide

~

AF (GeS) / MLG's L/No. E/254/1V/94(S) dt. 12.3.92 and ¢ill date nelther

the posting order nor lhe reason for non lssue of the sume hasibeen
informed to me by the Adaministration. ' R : N

\ N
sir, 1 have rejuested our DCOS/DBRT as on 24e2:95 ard 243,95
vor the rempedial meagurse but with no effect as yet. As a result, mwess
2 my enlleague bave alrzaady promoted to the post of DSK/I, while I the
-1y person is depriving of my promotion. . '

~ Findin® To other alternatives 1 approach. to ypur homour with
.,lded hands &nd requested you to kindly arrange for expediting the long
‘nding DAR fnquiry, arrear payment of suspension period and my “ue
somotion at the earlicst, . ;
An early acticn to thig regard will keep Be evergrapefuf'to you.

~iith best regal'ds,

DSK/CLiging uniér \COS/DERT.

) fszl'zf ’

6 hnales of DY.CHE[DES e

ad 1308 /n‘f) /ﬁﬂ'?‘gJ/ Dcox/&w/@?- o

....

- pated, Divrugdrh. = | " yours Falthfully,
he 16Lh. Nov. 1949%: f Py ol
Ny p /“ i ' ,&’U\N‘"J\Lfé ‘L!MHJD'
Ao 3 Copy Adsoti © . AR . N
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